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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE, CHENNAI 

 

 

Original Application No. 230 of 2021 

 

K.M. Sanjeev Vijayan                                           Applicant (s) 

Versus 

State of Kerala                                                     Respondent(s) 

 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER,              

KERALA STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE, 

PALAKKAD   FOR AND ON BEHALF OF THE                                    

KERALA STATE POLLUTION CONTROL BOARD  

 

I, Krishnan M N, S/o M S Narayanan, am the Environmental Engineer, Kerala State 

Pollution Control Board, District Office, Palakkad. I am duly authorized by Member 

Secretary of Kerala State Pollution Control Board to represent the Board in the 

O.A. I do hereby solemnly affirm and state as follows. 

1. Based on order dated 27.11.2020 in OA 147/2020 of Hon’ble NGT Pollution 

Control Board had issued the first letter to the Secretary, Ottapalam 

Municipality on 24.12.2020, Annexure (B) in Report dated 30.12.2020.  

Follow up inspections revealed that the compliance to the instructions 
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issued vide letter dated 24.12.2020 were not satisfactory.  In the letter 

dated 30.05.2021 it was warned that continued non-compliance with the 

timelines of Rule 22 of the Solid Waste Management Rules, 2016 will force 

Pollution Control Board for levying of Environmental Compensation (EC) 

based on the template developed by the Central Pollution Control Board.  It 

was specifically informed that for each month of inadequate full compliance 

with Rule 22, EC at the rate Rs. 1,00,000/- will be imposed.  A copy of the 

letter dated 30.05.2021 is produced herewith marked as Exhibit PCB – (a).   

2. In response to the various directions of the Pollution Control Board and 

orders of the Hon’ble NGT, the Municipality submitted an action plan vide 

email dated 13.08.2021 with time-line for achieving targets, so as to achieve 

compliance with Solid Waste Management Rules. 

3. ACS, LSGD was also conducting regular meeting with respect to the 

management of Municipal Solid Waste in Urban local bodies and 

Ottappalam municipality in special. 

4. Para 4 of the order dated 16.04.2021 of the Hon’ble NGT, Principal Bench 

states that “SPCB needs to continuously interact with the concerned 

authorities and ensure compliance”.  Pollution Control Board Officials have 

been continuously interacting with the officials of Municipality in                

co-ordination with district level officials of Local Self Govt. Department.  The 

progress of implementation of action plan was physically reviewed and the 

site was visited by Board Officials on 29.07.2021, 22.10.2021, 11.11.2021 

and 27.12.2021. 

5. On 31.12.2021, the Municipality submitted the latest progress report on the 

action plan.  The progress report is marked and produced herewith as   

Exhibit PCB – (b).  Comments of the Pollution Control Board based on site 

inspection and interaction with officials of Municipality follows. 

 

1. The processing capacity of (Material Collection Facility) MCF and RRF 

(Resource Recovery Facility) located in the Panamanna plant are 

augmented such as to handle all the non-biodegradable waste collected. 

2. The renovation of windrow composting facility which is not functional for 

years has not physically started.  The work is said to be awarded to an 
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approved agency but work has not started.  Only after finishing the work, 

windrow composting can be started. 

3. Mini MCF are planned in all wards, but not installed.  Work is said to be 

awarded to an approved agency. 

4. Thumboormoozhi model biodegradable-waste-processing plants started 

operation at one place, out of the two constructed.  The site was 

inspected by official of Pollution Control Board on 27.12.21 and              

was verified. 

5. Out of the total 12500 households and 2020 establishments-76 percent 

households and 53 percent establishments covered in door-to-door 

collection of Harithakarmansena as at the end of December, 2021. 

6. The tendering process for legacy waste biomining is over, three agencies 

submitted tender, M/s. Socio Economic Unit Foundation (SEUF), 

Trivandraum qualified.  The award of work is not complete and work is 

not yet started. 

7. Sewage Treatment Plant construction not started.  It is said that a 

designated government agency will start the work shortly. 

8. The earlier litter spots are all seen to be kept clean during inspection; the 

Municipality has fully complied with that specific instruction. 

 

6. This progress was reported to the Chairman of the Pollution Control Board.  

Since the time lines of Rule 22 are already crossed and the progress of 

Municipality with their PCB – (b) action plan is also lagging in certain points 

and in view of the Order of Hon’ble NGT, Chairman issued a letter dated 

10.01.2022 to the Municipality giving the assessment of Environmental 

Compensation as Rs. 13,00,000/- (from 01.04.2020 to 31.04.2021).  A copy 

of the letter dated 10.01.2022 is produced herewith marked as Annexure 

PCB – (c).  As per the letter, Chairman is holding a meeting by VC to hear the 

officials of Municipality on 13.01.2022 on the matter of Environmental 

Compensation.  It is respectively submitted that further actions as per law 

will be taken in the matter. 

             Dated this the 11th  of January, 2022.   

                                                                                                                            DEPONENT 

Krishnan M N Digitally signed by Krishnan M N 
Date: 2022.01.11 18:12:23 +05'30'
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